
PRIVATE LOTTERIES ACT 1844 

ACT No V OF 1844 

(Rep., Act 27 of 1870) 

[2nd March, 1844.] 

Passed by the Hon’ble the Governor General of India in Council on the 2d March, 1844. 

AN Act for the suppression of all Lotteries not authorized by Government. 

Whereas great mischief has been found to result from the existence of Lotteries:- 

I. It is hereby enacted that in the Territories subject to the Government of the East India Company, all 

Lotteries not authorized by Government, shall from and after the 31st day of March 1844, be deemed, and 

are hereby declared common and public nuisances and against Law. 

II. And it is hereby enacted, that from and after the day aforesaid, no person shall, in the said 

Territories, publicly or privately, keep any office or place for the purpose of drawing any Lottery not 

authorized by Government, or shall have any such Lottery drawn, or shall knowingly suffer any such 

Lottery to be drawn in his or her house; and any person so offending shall for every such offence, upon 

conviction before a Justice of the Peace, or Magistrate, be punished by fine not exceeding 5000 Rupees. 

III. And it is hereby enacted, that from and after the day aforesaid no person shall under any pretence, 

device or description whatsoever agree to pay any sum, or to deliver any goods, or to do or forbear doing 

anything for the benefit of any person, whether with or without consideration, on any event or 

contingency relative or applicable to the drawing of any ticket, lot, number, or figure in any such Lottery, 

or shall publish any proposal for any of the purposes aforesaid, and any person offending in any of the 

matters mentioned in this Section shall for every such offence upon conviction before a Justice of the 

Peace, or Magistrate, be punished by fine not exceeding 1000 Rupees. 

IV. And it is hereby enacted, that every fine which shall be incurred under the provisions of this Act 

shall be applied one half to the use of Government and the other half to the use of the Informer of 

Informers. 

______________ 

 

 


